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LOl(PAL AND LOKAYUKTAS 
BILL· 

THE MINISTER OF STATE IN THE 
MINIS1'R.Y OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): On be· 
balf of Shri Y. B. Chavan. I beg to move 
for leave to introduce a Bill to make pro-
vision fer tlte appointment and functions 
of certain authorities for the investigation 
of lIdministrative action taken by or on 
tJehlilf of the Government or certain public 
authorities in certain cases and for matlers 
connected therewith. 

MR. SPBAKER: The question is : 
"That leave be graDted to introduce 

a Bill to make provision for the appoint-
ment and flRlCtions of certain authori-
ties for the investigation of administra-
tive ection taken by or 'On bebalf nf 
lbe Government or certain lIublic 
authorities in cenaincues and for 
matters connected'there with." 

The motion WQ,t adopted. 

BORDER SECURITY FORCE BILL· 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): On be-
half of Shri Y. B. Chavan, J beg to move 
for leave to introduce a Bill to provide fnr 
the constitution and regulation of an Arm-
ed Force of the Union for ensuring the 
security of the Borders of India and for 
matters connected therewith. 

MR. SPEAKER: The question is : 
"That leave be granled to introduce 

a Bill to provide for the constitution 
and regulation of an Armed Force of 
the Union for ensuring tbe security of 
the borders of India and for matters 
connected therewith." 

The motion was adopted. 

SHRI VIDYA CHARAN SHUKLA: 
I introduce tlte Bill. 

Mit. SPEAKER : Tite House stands 
SHRI VIDYA CHARAN SHUKLA: adjourned till 2 P.M. 

I illUOdoce tn Bill. 
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.II.E QUBSTJON OF PRIVILEGE 
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13M ... 

The Lok Stlbha mIi~urlWi for lunch ti/l 
Fourteen hours of the Clock 

The £Ok Sabha re-a .• semlrled after Lunch 
a/ five minutes past Ftlurteen oJ the C//1Ck 

[Mr. Deputy Speaker in the Choir) 

RE-QUESTION OF PRIVILEGE 
Contd. 

"The riabt to ·misea ... i_ of MR. DEPUTY SPEAKER: Now we 
privilelle shall be governed by the take up Insecticides Bill. 
following conditions, namely :-

(i) not more than one question shall 
be Ttlloed at the same sitting ; 

(ii) the question shan be restrictell to 
a specific matter of recent occur-
-.ace ; 

'iii) ·jhe maUcr r~Wr_ die iaterva>-
linn of tbe Hnuse." 
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MR. DEPUl'Y &PEoAIU3R: ~y 
point out, Mr.~e, that.1f) lar.as .. _ 
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